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 Heard both sides and perused the records.   

 

2. The appellant has filed this appeal against the impugned 

order dated 04.12.2017 passed by the Commissioner of Central 

Tax (Appeals-I), Pune.  The appeal of the appellant was rejected 

by the learned Commissioner (Appeals) on the ground that the 

appeal was preferred by the appellant beyond the time limit of 

90 days provided under the statute.  He has relied upon the 

judgment of the Hon’ble Supreme Court in the case of “Singh 
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Enterprises V/s CCE [2008 (221) E.L.T. 163 (S.C.)]” to justify 

rejection of the appeal on the ground of limitation.  On perusal of 

the case records including the relied upon judgments, I am of 

the considered view that the learned Commissioner (Appeals) 

has correctly rejected the appeal filed by the appellant as per the 

mandates of the statute.   

 

3. Therefore, I do not find any infirmity in the impugned 

order dated 04.12.2017 passed by the Commissioner (Appeals).  

Accordingly, the appeal filed by the appellant is dismissed.   

  
(Dictated and pronounced in the open court) 

 

 
 
 

(S.K.Mohanty) 
Member (Judicial) 
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